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IN THE CENTRAL ADIMIN IST AT IVL THRIBUNAL

PLINCIPAL HENCH, NEW DELHI.
0.ANO. 1088/92 Date of decision$29.07.5993.
Shri Chhedi Ram e Agplicant

Versus

Unioh of India & Orse. cevee respondents
Corams=
The Hon'ble Mr. Justice S.Ke Ohaon, Vice=Chairman
The Hon'ble Mre 8.Ne Dhoundiyal, Member(A)
For the applicant : Mrs. Mesra Chhibber, counsel
For the respondents 4 Sh. Failz Hussain, proxy counsel

for She MelLs Verma

Judgement {oral) :
{delivered by Hon'ble Mre. S.K. Ohaon, Vice=Chairman)

The petitioner has come up with the case that he
was recruitec as a casual lapourer under the Satellite
Communicat ion P?oject. He was recruited in October, 13986,
He has completed 4% years service and ha; been working
continubusly without any break.

The préyer in the O.A. is that the petitiaoner
may be considered for regularisation and he may be given
all consequential benefits, ‘

Countef-aff;davit has been fiied on behalf of the
resﬁondents. In it, the contents of para 4.4, of-the
application that fhe petitioner is working continuousl}
without any break has not been denied.

The petitioner is entitled to ihe benefit of the
casual labourers {(grant of temporafy status and regularisation)
scheme. The aufhority concerned sh;ll consider the case of the
petitioner in accordance with the said scheme. They shall da
s0 ' as expediticusly as possible but not baQond a period
of 4 months from the dafe of receipt of a certified cony of

this order. If they come to the condlusion that the
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petiticner cannot be regularised, they shall record reasonse.

While giving +he benefit of this scheme, they shall give

preference to the petitioner over his junicrs and over

fresherss.

If the services of the petitioner are about to be
terminated, the same shall not be done except in accordance

with lauw.

With these obeservations, the oresent J.A. is finally

disposed of. There will be no.order as to costs.
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(BoN. DHOUNDIYAL) £5.K. PHAON)
MEMBER(A) : A VICE CHAIRMAN



